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1. A complaint was made by the villagers against the present petitioner
and on the said complaint a direction was issued by the Sub Divisional
Officer, Tehsil-Chandpur, District Bijnor/respondent no.3 to the Station
Incharge, Chandpur, District Bijnor to close the doors in order to
maintain law and order situation. The operative portion reads as follows :-

"3 dEER TIGYR ohl SREAT hl BIATATA FeR Y 3ATTeh! HalRId [T STTdT &
foh Ik TIMeT HE&AT 176 1 3R Wit T TSIl bl §G Id §U & Dl Geiard
AT R e T B Hich WR LT LT 91— 3@ Bq Gk Hddrel
H"

2. Aggrieved against the aforesaid petitioner has preferred present writ
petition.

3. It is argued by counsel for the petitioner that though an adverse order
has been passed against the petitioner but the same has been passed
without providing any notice and opportunity to the petitioner. He placed
reliance upon paragraph-43 of the judgement and order dated 15.09.2023
passed in Writ C N0.26782 of 2023, which reads as follows :-

"43. 1t isawell settled proposition of law that principles of natural justice are inbuilt in the statutory rules
and require observance unless the same stand excluded by a statutory provision either specifically or by
necessary implication. Any exercise of power prejudicialy affecting another must be in conformity with
the rules of natural justice. The authority taking action must be impartial and without any interest or bias
of any type; where the said authority is exercising judicial or quasi-judicia power, the authority concerned

must give full opportunity to the affected person to produce al the relevant evidence in support of their
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case and must disclose all material placed before it on the basis of which the alegations made against
them are founded and the said authority cannot utilise any such material unless the opportunity of hearing
is given to the party against whom it is sought to be utilised. The authority must give opportunity to the
party concerned to rebut the evidence / material against him and further to put forward, explain and

substantiate his own version."
4. Heard learned counsel for the parties and perused the records.

5. From perusal of the records it is clear that direction was given vide
order dated 26.11.2025 passed by respondent no.3-Sub Divisional Officer,
TehsiI-Chandpur, District-Bijnor to the Station Incharge, P.S. Chandpur,
District Bijnor, which is quoted above. The aforesaid direction adversely
affects the rights of the petitioner but the same has been passed without
providing any notice and opportunity to the petitioner.

6. In this view of the matter and also in the interest of justice, the order
dated 26.12.2025 passed by respondent no.3 is liable to be set aside and
the same is hereby set aside.

7. The writ petition is allowed. No order asto costs.

(Prakash Padia,J.)
February 19, 2026

Pramod Tripathi
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